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Covernment about certain comments
made by the Prime Minister a few
days back on U.8, Food and Economic
Aid policies suggesiing that pressure
was being exerted by Washington to
wet up a capitalistic system in India;

(b) whether it is a fact that this
reaction of the U.B. Government 1s
causing difficulties and delays in the
flow of food supplies and assistance to
India; and

(c) whether any consultation took
place between India and the U.S. Gov-
ernment on these matters and il so,
the outcome of these consultations?

The Minister of External Affalrs
(8hri M. C. Chaga): (a) Presumably
the hon. Member is referring to Press
reports of Prime Minis.e:’s speech at
Ambikapur, Surguja D.sit, Madhya
Pradesh on June 10, 1987. Govern-
ment are not awa:e of any adverse
reactions of the United States Gov-
ernment to that gpeech.

{b) Government are equally un-
aware of the alleged effect of that
speech on the flow of food supplies
and assistance to India.

{c) In view of the closc and friend-
ly relalions exisiing between the Un't-
ed States and Ind:ia, the vwo Govern-
ments arc constan'ly exchanging
views on a great variety of matters.

Feople of indian Origin in Ceylon

*894. Shri Nitira) Singh Chandbary:
Will the Minisier of Externa) Affairs

be pleased ¢to gtate

(a) whether his altention hasg been
drawn to a matement of Senator R.
Jasudason in Ceylon’s Upper House
to the effect that 2,00,000 people of
Indian origin would leave Ceylon
within first two years and 35,25,000
within five years:

(b) if so, whether thia is in accord-
snece with the agreement between
Indis and Ceylon; and

(©) n'mm.mm to
be teken in the matter?

The Dopuly Minisier in the Minis-
try of External Affalrg (Shri Surendrs
Pal Bingh): (a) Yes, Sir.

(b) Under the Indo-Ceylon Agree-
men: of 1964 the Government of India
will accept repatrnation tp India of
5,25,000 s'ateless persons of Indian
origin within a period of 15 years
according to & programme as evenly
phased as possible

(c) As the Senator’s statement is
based on his own assessment of the
Likely rate of repatriation, the ques-
tion of any action by the Government
of India does not arise.

Military Camping Ground at
Sikandrabad

*855. Shri Ram Charan: Wili the
Minister of Defence be pleased to
state-

(a) whether it 1z a fzct that a piece
of land 1n a military camping ground
at Sikandrabad, District Bulandshahr,
U.P. was given on lease at the rate
of Rs, 500 per annum fo one, Shrl
Abdul Saleem, Honotrary Magisrate,

{b) whether it is also 5 faot that
the lease expired on the 30th June,
1965 and the lease was renewed
favour of the samg person at the same
rate of lease;

(c) whether it is also a fact dhat
the market value of leasing the land
is more than Re. 20,000 per annum;

(d) it so, the reasons for giving this
land on lease without inviting open
tenders;

(e} whether Government have rece-
ived any representation in this connac-
tion from certain jndividuals including
a Member of Parliament and, if so,
the action taken thereon; ang

(f) whether the next lease
be duly publicisey in papers and
ders invited and if not, the
thhrefor?

{it
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The Minmister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) The military camping ground at
Sikandrabad covering an area of 89,73
acres was leased by the Colleotor
Bulagdshahr for 30 years from 1-7-
1935 on an annual rentsl of Rs, 500

"

(b) Yes, Sir. It was renewed 1n
favour of the said person for a period
of one year provisionally at a rent of
Rs 500 per annum subject to the con-
dition that he will have to pay such
“fair rent” as may be fixed in respect
of the subject plot. Fair Rent has
since been fixed st Hs 1815 The
lease on expiry was renewed for an-
other year at the same rate of Rg 1515
per annum.

fe) No, Sir On 4/8th June 1865
the Collector advised that the preva-
lent market rent of the entire cam-
ping ground was Rs 1.075 per annum
On 25th May 19686. the Collector fur-
ther adwvised that the reasonable an-
nual rent is Rs. 151074 and may be
fixed accordingly The rent of Rs
1.815 per annum was however work-
ed out on the basiz of the estimate of
the net profits from the land given
by the Collector on 13th April 1947
in respect of the two preceding vears,
and was fixed at one-fourth of the
average of the said net profits,

(dy A pohicy decision was taken .n
1958 to discontinue the earlier proce
dure of leasing by auction for agri-
cultural purpeses the Defence lands
temporarily surplus to Defence requ-
irements and it wa., decided to lease
the said lande in accordance with a
scheme of priorities at *“fair rents” to
be fixed having regard & the condi-
tion of the soil, prevailing rent and
principles 1aid down in the Revenue
Laws in force in the State concerned
subject to a celling of one-fourth of
the net profit

The scheme of priority provides for
the existing lessee heing given. sub-
ject to prescribed conditions, the first
op'ion to continue.
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(e) Yes, 8ir. The first representa-
tion from an MP was received on 9th
June 1967. The representationy are
being examuned. _

() The land would be leased in ac-
cordance with the general policy indi-
cated above.

Construction of Bunds by Pakistan In
the Territory adjoining Tripura

*896. Shri gamar Guha; Will the
Minister of External Affuirs be pleas-
ed to state:

(a) whether Government are aware
that Pakistan 13 constructing bunds in
her territory adjoining Tripura;

(b) whether this act of Pakistan
constitutes violation of the exist-
ing agreememt between India and
Pakistan;

{ey whether three Pak bunds gare
likely to cause serious floods in Tri-
pura n this monsoon, which may en-
danger the town of Agartala, the
Headquarters of Tripura, and

(d) if so the steps Governmen!
propose (o 1ake to counteiact this?

The Minister of External Affalrs
(shri M. C, Chagla): (a) to (c) Yes
Sr.

fds Sirong protesis hav, been lodg-
nq vith the Government of East Paki-
«lsn at various levels. In addition all
puswsible protective measures are be-
.ng laken bv the State Government

Chinese submarines wseen near
Andaman and Nicobar Islangs

*297. Shrl G. 8, Mishra: Will the
Minister of Defence be pleased to
ctater

(a) whether 1t is a fact that the
Chinese submarines have been seen
somewhere in the vicinity of Andaman
and Nicobar Islands;

(b) it s0, the steps taken by Gov-
ernment to counteract any mischief
that may be done by the Chinesa
submarines in that part of interns.
tional waters;





